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Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice.Chairman. 

Heard Mrs S.a Deka, learned counsel 

for the applicant and Mr A.Deb Roy, learn€-

Sr.C.G.S.0 for the respondents. 

Application is admitted. Issue usua 

notice. Call for the records. 

List on 6.12.2000 for written state 

ment and further orders. 	 . 

"Ice-amani 
'I 

t'one appears for the applicant. 

On the prayer of W.A. Deb Roy, 	I 
learned Sr.Central Govt Standing 

Counsel, four weeks time is granted 

to the respondents t file written. 

staternent.List on 8.1.2001 for written 

statemnt ang further orders. 
/ 	..• 	. 	• 

Vice_Chairman 

On the prayer of MroA.Deb Roy, Sr. 

C.G.8.Co four weeks time is allowed fo 

filing of written statement. List on 

7.2.01 for further orders. 

Member 
Vice-Chajan 

ie1t-,4Aod LLg- 
is  

i7i'iJr 	
. 	 9,  
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O.A. 333 of 2000 * 

¼. 

7.2.01 On the prayer of Mr.A.Deb Ioy, 

•C•G 5 	case is adjourned tO' 

12.3.01 for filing of written statement.. 

Member Vice—Chairman 
- 

in. 

12.3001 ' 	'LIst on 10.4.01 to enable the 
respondents to file written 	statenent. 

C Gd ti- 
Member Vjce..chajrman 

lm 

O) 

14t G12d,hVD 

kcy 

10.4.200 1 	 Written statem'ent has been 1iled. 

The applicant may. Lile rejoinder, h any within 

three weeks 1rom today. List tor orders on 

- . 	3.5.01. 

r7 	
Vice-Chairman 

nkm 

310 5.2001 

'S 

•N.. 	ap1 	 bb 

I * 	 5.6.2001 

Written statement has been filed. List on 

5.6.2001 for hearing. The applicant may file 

rejoinder if any within two woeks. 

lcc 	. 
flember 	 Vice.-Chairman 

Mr M. Chanda, appearing on behalf 

of Mr J.L. Sarkar, learned counsel for the 

applicant, prays for an adjourn m ent; Prayer 

allowed. List the matter for hearing on 22.6.01. 

Member. 	 Vi man 

nI,m 

' 
, 

1 

22.601 	Oti the request mde by Mr.J'.L.Sar- 

kar, lea'rried counsel for the applicant, 
the case is adjourned to 2-8-2001 for 
hearing. 

* 	L 
Member 	 Vice—Chairman 

bb 
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in separate sheets. The application is dismissed. 

No costs. 

embsr 	 Vice—chairman 
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cENTRAL ADMINISTRATIJE TRIBUNJ 
GUWAHITI BENCH 

Original- Application No. 333 of 2000 

7-8-2001. 
Date of Decjsjon .............. 

Petitibner(S) 

Advocate for the 
-• Tersus- Petj..tjoner(s) 

(üiiino? Tridil & 

!ir.A.DsbRy 	 Jdvocat for the 
R€3poflden 

THE HON BLZ lR. )USTICE.O. N. CHOWDWRY, VICL CHAIFAN. 
THE HONBL IR. K. K. SHAR1A, ADMINISTRATIVE MEJ8ER. 

le Whether Reporters of  
judgment ? 	

loa 	
pers may be allowpd to see the 

2 To Le 1eferred to th Reporter or not ? 

Whether their Lordships wish to see the fair ccpy of the Jdqme ? 

Whether the Judgment is to be circulated to the Other Benches 

Judgment delivered by Hon'ble: Vlce"Cheirman, 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 333 of 20009 

Date of Oider : This Sac the 7th day of August,r2001. 

Han' ble Mr. justice D. N. Chowdhury, Vice Chairman. 

Hon'bleNr. K. K. Sharma, Administrative Member. 

Ordinance Depot Civilian Worke& Union, 
Mashimpir, represented by President 
Sri Badal Ch, Day, 
P.0:- Arunachal, 
Dist:'.Cachar, Assam. 

Sri Basal. Mis Laskar (T.No.33) 

Sri Tuta Ma La8kar (T.No.143) 

Sri Satimuddin Barbhuyan (T.No,71) 

Sri Ashutosh Ch.Das (T.No,101) 

Sri Moni Uddin (T.No.147) 

Sri Nasral Islam Borbhuyen (T.No.152) 

Thö applicant Nos. 2 to 7 are uorking as Mazdoor 
in the Ordinance Depot, Mashimpur, P.0:- Arunachal 
Diat:Cachar, 	 • . , Applicants. 

By AdvocatiMr.3.L.Sarkar& !rs.S.Dska 

Vs - 

1. Union of India 
Through the Secretary 

H Government of India 
Ministry of Osfence 
New Delhi. 

2,, The Diractor General 
Ordinance Services, 
M.G.O. Branch, 
Army Head Quarters 
Sena Bhawan 
OHO. P.O. New Delhi. 

Commanding Officers 
57 Mountain Division 
Ordinanca Unit 
C/O. 99 APO 

Officer in Charge 
No.1. D(T, 5?, MTN. DIV.ORD.Unit. 
Plashimpur Cantonment 
dO. 99APO. 

By Mr. A. Dib Roy, Sr. C.G.S.C. 

2R0CR 

CWHUPY 	 : 

0 0 • Respondents. 

The applicant No. I a registeredUnion of Group 

Cent d. • 2 
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o Civilian Employees of Ordinance Depot Masimir, P.O. 

Arunachal, Diet. Ceohar is espousing the cause of 6 

Pazdoors in Group 0 Category already working in the said 

Ordinance. The 6 NazdoorB are also implesdedas applicant 

flea. 2 to 7 in this application. The cause of action and 

the nature of releif sought for by all the applicants 

are one of the same and accordingly leave was granted to 

file a commOn application under nil. 4(5) (b) of the Cen. 

tral Adminj8tratjve Tribunal (Procedure) Rule 1987, 

The grievances of these applicants mainly per.  

tain to their aervice conditions. Admittedly, the applicants 

are Civilian Industrial Parsons woking under the tee-

pondente in question. The Unit has two Ammunition Points 

(APe) and two $etachments (aete) located at Par flung 

aieas of North Last Region. The respondents as well as 

the the applicant Moe. 2 to 7 are engaged in counter 

insurgency operations which are of arduous nature. The 

Commanding Officer of the U. nit with prior permission of 

the competent Authorities is empowered to send the Civi-

lian Industrial Persons like the applicants on temporary 

duty. 

From the materials on records, it transpires 

that the respondents authority had already undertaken a 

policy for providing TAA advance prior to pceeding 

on temporary duty. As per the policy, during the period 

of temporary duty Ctvilian Industrial Persons are offered 

tree rations and essential clothing. it has been stated 

in the written statement that after the order dated 29,9.99 

passed by the Directorate General of Ordinance Services 

advance TA/DA are being paid regularly to the Civilian 

Industrial Pórsons including the applicants. By the order 

dated 29.9 9 99 the Directorate General of Ordinance Services 

Cofltd,, 3 
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had almost taken care of the grievances made in this 

application. There is, however, an area, where the appli-

cants had their misgivings against the action of the res-

pondents for not paying their salary and allowance for 

the period from 3.6.98 to 798.98. It was said that the 

legitimate grievance of the applicants oocured when the 

applicant Nos. 2 to 7 were made to wait outside the date 

for the period from 3.6.98 to 7.9.99. According to the 

applicant they had maintained a registrar showing their 

attendance on duty for the period from 17.7.99 to 31.90 

99. The respondents paid flull salary for the month of 

3uly, 1999, but f rom the month of August, 1999 salary and 

ration were not given. 

4. 	 We are not inclined to go into this controvey, 

since the Directorate General of Ordinance Services is 

in the helm of welfare and it can take care of the situ-

atjon. We are confident that thoCki rectorate should also 

look into the grievances of the applicants, pertaining to 

the period from 3.6.98 to 7.8.98. We feel that the matter 

should be sorted out at the administrative level under the 

Superintendent of the Directorate, so whatever doubts and 

misgivings nyr 	by the applicants, are allayed and to 

keep a cantonment o-f Industrial Force, 

With thea, observations, the application is 

djsmj8sed. 

There shall, however, be no order as to costs. 

~ (_ ~U V'0~~ 
(K.K.SHAR1'A) 

ADNINISTRATIVE 14O8ER 
(o.s. CHOUDHURY) 
VICE CHAIRPIAN 

bb 



In the Central Adminisfràtive Tribunal  

Guwahati Bench to Guwahati 

0. A. No. 	. . 

21 SEP ' 	t 	Sri Badal Chandra Dy & Others 

a 

Ouwai- 
	fl(1 	.1 

	 Applicants 

-VS- 

Union of Intha & Others 

Respondents. 

I N D E X 

Si .No • Annexure 	Particulars 	 Page 

Application 

— 	Ve ri fi c ati on 

A & B 	Copy of the representation 
dt. 23.10.98 and the order 
dt. 2.7.99 in O.A. 189/99. 

C 	Copy of the repreaentation 
dt. 14.8.99. 

D & E 	Copies of the letter dt, 
2.1099 and dt. 299e99. 

,1O—l.t 

L 
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- 	 In the Centra]. Administrative Tribunal 
I : 	 _j•<,- 

Guwah at! Bench : Guwah ati. 
\\ 

0 • A. No. .e.43 . . . . . . 
21 SEPrc 

I-. 

Ouwahatt 3enoi1_ Btween 
-- 

Or4nance Depot Civilian Qorks Union. 

Mashimpur, represented by President 

Sri Badal Ch. Dey. 

P.O. Arunachal, Dist. Cachar, Assam. 

Sri Basal Mia Laskar (T.NO. 33) 

30 	Sri Tuta T4ia Laskar (T.No. 1143) 

Sri Satimuddin Barbhuyan. (T.No. 71) 

Sri Ashutosh Ch, Das. (T.No. 101) 
I 

Sri Non! Uddin . (T.No. 147) 

r7ç 	 7. 	Sri Nasra]. Islam Borbhuyan.(T.No. 152) 

The applicant No. 2 to 7 are working as Mazdoor 

A '3? 	in the Oñdinance Depot, Mashiinpur, P.O. Arunachal 

eC'l 
	1)1st. Lacflar, uncter the resDondents. 

Applicants 

-And- 

1, Union of India 

Through the Secretary 

Govt. of India, Ministry of Defence, 

New Delhi. 

Contd . . 2/- 

I 
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The Director Genera]. 

Ordinance Services, N 0. Branch 

Army Head Quarter. 

Sega Bhawan. 

DHO. P.O. New Delhi. 

Commanding Officers. 

57 Mountain Devision. 

Ordinance Unit. 

C/O. 99 APO. 

 

Officer in Charge 

No. 1. lET, 57, MTN. DIV.ORD. UNIT. 

Mashimpur Cantonment. 

C/O. 99 APO. 

Respondents. 

I • 	 Particul ars for itiich this applic ation is made : 

The application is made praying for formulation 

of Policy declaration by issue of office order and ping, 

H salary for some period as explained in the petition. This 

plicati on is made against order dt. 29.9.99 issued from the 

office of the Director General of Ordinance Services. New 

Delhi. 	 . 

. 	Jurisdiction 

Thi s application i s within the j un sdi cti on of 

this Hon'ble Tribunal. 

Limitation : 

This application is within the period of limitation. 
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41 	 Facts of the Case: 

That the applicant No, 1 is a registered Union 

Group D Civilian Employees of Ordinance Depot Hasimpur, 

P.O. Arunachal. Dist. Cachar. The Union is affiliated to the 

AIndian 1fence Federation. The Union espouses the cause of 

th 'e members of the Union in the matter of their Servicee 
j jl 

AbIicant No. 2 to 7 are working as Mazdoor in Group D Category 

the Odinance Depot. All of them are civilian. The Applicants 

s for the permission to file the common application under 

Duie 4(5) (b) of the Central Administrative Tribunal (Procedure) 

1987 for the Common cause of ätion. 

4.2. 	That the Mazdoors working at Masimpur under the 

Irepondents are frequently transfered to the interior and 

aardens places including comb atent areas for long periods 

Lnermittently, Such trensfers are made whimsically and without 

an authority from the competent Officers. Advance T.A. and D.A. 

ointl 
j z& time etc. are not given to the employees, who are 

orarily transfered. It is also stated that the Mazdoor are 

even transfered to undisclosed destination without giving them any 

~
vaiid and lawful order and without giving any T.A. & D.A. The 

,O~licant No. 2 to.7 are some of the victims of such illegal 

eorary transfers, 

4.3k 	That some of the members of the Union including 

Applicants No. 2to 7 protested against such unauthorised 

ernorary transfers without any approval of the competent 

ority and without disclosing destination and also without 

advance T.A. and D.A. The said applicant No 2 to 7 

	

1 	 I 
not al]wed to perform duty and even enter the duty area 

	

21 	[Prrr) 	 Ctd . . 4/... 
1T 
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and they were made to wait outside the gate of the period 

i'rom 3.6.98 to 7.8.98. They were also not paid salary for the 

period. It is stated that they have maintained a registered 

showing their attendence in the gate in presence of the 
1

1  employee on duty in the gate. The sane thing happen from the 

period from 17.7.99 to 31 st Augist 99. \ile making payment 

for the month of July 1999 full salary has been pad,&ifrom 

1tAugut 1999 salary and ration has not been given. 

	

44, 	That the Union has submi tte d rep re sent ati on dated 

28.10.98 to the Directv/i General Ordinance Service NGO Branch 

Army Head Quarter, New Delhi explaining various difficulties 

including those expain above. They also made specific prayers 

in the said representation date 23.10.98. But to no result. 

Thereafter, the Union filed application before this Hon'ble 

Tribunal ( O.A. 189/99). By an order dt. 2.7.99 this Hon'ble 

Tribunal was pleased to dispose of the O.A. with the direction 

to dispose the representation by speaking order. 

Copy of the mrdam representation dt. 

23.10.98 and the order dt. 2.7.99 in O.A. 

189/99 are enclosed as Annexure A and B 

respectively. 

	

4,5. 	 That the Union has again submitted another represen- 

tation dt. 14.8.99 detailing the grieveous of the Civilian 

Mazdoors and has paid for a harmonious relationship between the 

rnembars_o1iJ.ni on and management. 

Copy of the representation dt. 14.8.99 is 

	

2 SEP 71fl 	enclosed as Annexure - 6. 

TT 

	

- 	
Contd  GUWt1i,, 	 1 
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4.6. 	That the applicant No. I i.e. the Union has 

received latter dt, 2.10.99 address to the president of the 

Union with which the copy of the speaking order dt. 29.9.99 

has bee forwarded. 

Copy of the letter dt. 2.10.99 and 

29.9.99 are enclosed as Axinexure D 

andE respectively. 

/ 4.7. 	That in reply to statement in para 4 (a) of 

/ letter dt. 29.9.99 it is stated that the reply is very vague 

and abstruct, such a cryptic reply, gives omnibus power to an 

officer without reference to any rule or regulation. Moreever 

as already explained such transfers have been made and are being 

made wi thout s anc ti on of the competent authority • Further, 

destination is not also informed and as such the employees can 

not informed the members of the family as to their ..hereabout 

or likely places of posting during the absence of their head 

quarter. Such a procedure has not support of rules or 

regulations, and is arbitrary being violative of the Article 

14 7  16 and 21 of the Constitution. In reply to para 4 (b) it 

is stated that no formal office order has yet been issued 

delaiting the produce of advance TA/DA in cases of temporary 

transferev, In reply to para 4( c) , ( d) and (f) the Union is 

looking forward for effective result in the field. 

4.8. 	That in reply to statement in para 4(g) of 

the letter dt. 29.9.99 it is stated that the deceision has 

been taken arbitrarity. The employees were present everyday 

the  place of work and kept waiting for duty. They were iot 

/ 
21 SEp 	

I 
	 Contd . • . 6/ 
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engaged to job by the inaction of the respondents. Respondents 

also understood that their order to move the Mazdoors tempora- 

rily without advance TA/DA was illegal. The Mazoors could not 

go out of Head Quarter without money . Thetr destinatinn was 

also not ipformed. Therefore the respondentes themselves have 

paid salary 	for some period in the year 1999 when the Mazdoors 

were made to wait outside the gate for duty. Further, the 

considered decision of the respondents to pay advance TA/DA 

1 in such cases explicity shows the legitimate claim of the 

Nazdoors for advance TA/DA 	ich was denied earlier e  For xktelxx 

the wrong decision of the respondents the Nazdoors can not be 

made to suffer. 	The decision in para 4 (d) for treating the 

period as leave deserves to be set aside and the period treated 

as on duty and salary for the period should be paid. 

4.9. 	That it is stated that the i4azdoors were ordered 

for temporary duties without prior sanction of the competent 

authority and such temporary transfer without advance TA/DA 

is not covered by any travel re gui ati ons • Due to such 

adverse and arbitrary ac ti on of the respondent the loss of 

works by the workers was caused. The respondents have made 

past-payment for a part of the period of waiting for duty by 

the Ma.zdoors including applicant No. 2 to 7 and for some part 

i.e., for the periods from 3.6.98 to 7.8.98 has not been 	paid. 

5, 	 Grounds for reliefs with legalprovision : 

5.1. 	For that the respondents have arbitrarity denied 

advit-TA/DA to the 	azdoors while tempori1&b 	transferthem. 

2. 	For that the temporary orders of duty of the Head emr 
I SE 	arter iwas without sanction of competent authority,  

Ouwhatj 	ànc 	1 - 
------- -4- 	-. ._,.4 ontd 	• 



00 
(7) 

V 
5.3. 	For that the temporary duty out of Head Miarter 

without disclosing destination is arbitrary and violative of 

Article 14 and 16 of the Constitution of India. 

For that deniel3 of salary for the period from 

3.6.98 to 7.8.98 is arbitrary and '.thimsica1, 

5.5. 	For that payment of some period of waiting for duty 

id denial for another period in the se circumstances is 

árbi trary and viol ative of Arti ci e 14 and 16 of the cons ti tuti on 

of India, 

Details of remedies exhausted : 

Theapplicants state that there is no remedy under 

any rule and this Hon'ble Tribunal is the only remedy. 

Matter not filed or pending with any other Court : 

The applicants declares that no other appiication/ 

case has been filed before any other Tribunal/Coutt regarding 

the relief in respect of which this application has been made 

and that no such application is pending. 

The applicant has narrated the earlier cases in 

O.A. No. 	. . 	and consequent cases which have already been 

de:Ci ded. 

80 	Reliefs sought for : 

In the facts and circumstances of the case the 

applicants pray for the following reliefs : 

8.1. 	•heppIis No. 2 to 7 and similar other Mazdoors 

be paid salary during the period 3.6.98 to 7,8.98 

8.2. 	The orders in para 4(a)in the letterdt. 29.9.99 

(nnexure E) and 4 (d) be set aside. 

Contd . . 8/- 

ouw' uaU 3e0 r- 
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663. 	Cost of the case. 

9. 	Interim order, if any, pryed for 

No interim relief is prayed for. 

	

I 	 • 	S I 	I I 	 I 	I 	I 	S 	I 	• 	I 	1 

This application is filed throui. Advocates. 

Particulars of Bank Draft : 

Bank Draft No, 	9) 	4 

and Date 

	

12, 	Details of Enclosures : 

As per Index. 

Verification . 	, . 
eft 

I 	 J 
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V E R I F I C A T I 0 N 

I, Badal Chandra Day, President 

of the Ordinance Depot Civilian Workers Union, 

Masimpur, P.O. Arunachal, Dist - Cachar, aged &ettt 

I am the applicant No. I in the above 

case, and have been authorised by the applicant 

No • 2 to 7 also to verify the contents of the 

application. I do hereby verify that the statements in 

paragraphs 1, 4, 6, 7, 8,9, 10, 11 and 12 are true to 

my kxcu&erdgax=d personal knowledge and those made 

in paragraphs 2, 3 and 5 are true according to legal 

advice and I have not suppressed any material facts. 

'J~a'to t 4  0&e - 

Silchar - 

.'. 

CetT A(W! 

21 SP'1cTh 

L IT 4 
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Preldent- Badal Chandra fey 	 . Secy.-  Jalal tlddl.0 mazuxnder 	t 

j )Prosident- Maskandar All Barbbulya 	 Asst Seoy. S. U. Laskar 

Cash- Anwar All Laskar 	 Org. Secy - Noor Ahmed Mazumder 

ORDNANCE DEPOT CiVILIAN WORKERS' UNION 
MASIMPUR (SILCHAE.) 

( Regisrerd and At fi!iau'd with AIDEF 

NEAR MASIMPUR KALIBARI BAZAR 

P. 0. Arunachal, Dist Cachar ( itssam) Pin-788025 

Rcgistration No. LTR-5/84 	 Affiliation No-283 

1 	 25 Oct '3 
Ref No ODCWUI 	_j 	I... 	 Dare ...J... ...... 

To 

The Director General Urdxlance services 
MGO Braich 
Army Head Quarter, .3ena J3havaxi, 
DHO, .i.O. New Delhi. 

uo - Urievaxice of the ivi1iari Workers (11ózdoors) 

of 57 Y.ountain Division urdxiance (mit in 

• 	 - 	1iasenpur, 0achtr agaiflst the illegal arid 

arbitrary action o the officer Incharge of 

57 iouritafli Div. ird. Unit, 0/0 99 APO 	d 

tue apropriate relief prayeu for. 

Sir, 

With re±erece to the ave I, the undersigned 

on behaii of our Orthance Depot Civilian Workprs Union 

begs to place the following apel seeking appropriate 

relief from your gracious authority :- 

- 1. 	That Uir, Civilian Workers are detailed to proceed 

on emorary duty to iiain L.U.U. without any 

advance but lo r name sake a hovemexit urder. in the 

'authority' column of riovement urder uo Uovt. order'io. 

nor letter No. is quoted except the words "Thio movement 

order' as authority which is not sufficient for movement 

of civilian- workers. 6ii,ce the temporary duty involve 

movement txQm one utate to anothe.c otate within the 	0 

IAZ 
jurisdiction of Cowmand, yu 4a2,1  requested to ootain ( 
prior move :anc1on from the compett authority as 

envisaged in Travelling Iteuiatjojs. 

	

- 	

• 

I-'. 	
0 	 • 	 0 



-ii- 
- Ident-adal Chandr Doy 	 Seoy.- .lalal Uddin Mazumder 

ecPresid- Maskandar All Barbhu!ya 	 Asst Secy.- S. U. Laskar 

1ash ;r- Anwar All Laskar 	 Org. Socy - Noor Ahmed Mazumdor 

ORDNANCE DEPOT CIVILIAN. WDRKERS UNION 
MASIMPUI ( 

SILCHAR ) 

( Regisrerd and At filiatvd with AIDEF 

NEAR MASIMPUR KALIBARI BAZAR 

P. 0. Arunachal, Dist Cachar ( 
Assam) Pin-788025 

Registration No. LTR-5/84 	 AfflltD1) No-283 

tef No ODCWU/ Dafe .. ... .... - 

—2--, 

That jir, most of the civilian workers are belonging 

to loviest inari 0J pay scale axid thej kiave to manage all 

domestic expeuses out 01 neir iimite(1 icome. 6o, sudden 

these employ 	c ea to 	iporar duty without i.A. / detaiLaeiitf  

D.A. advance becomes an additioLal burdeu on them. 

That sir, inspite of our repeated appeals and 

personal requests to the local authority Uivilian workers 

are deaieu an/o .eoi eid to prced oi traistr duty 

at random wid in this way most of 1±ie time civiliaa worers 

are to remain far away from their family because of which 

family of the poor paid civilian i:orkre have to suffer 

alot. 

That sir, where the civilian worers are detailed 

on Temporaxy Duty ir a very disturbed locality (Field area) 

and movement of civilians i ivolve risk of life. 9inoe the 

civilian worers are detailed for T.D. at a stretch for 

90 days  or more and they are io perfonu thities side by side 

with combatant personnels in similar -woz*4-u16 coudition.o IL 

That ir, two employees - Lkhi Panika (Token 14o.2) 

and 1Iantoo Goala (Token No.52) * died and one Shri Alkas 

Uddin (Toicen No.100) sustai.ed major injury, while all were 

on 'leffiporaly i)uty. Uut iO coiiipeivatiou eitaer under tae 

.'ield ervice iiabilit.i nule or under ti-ic orkman' 

Compensation Act has been paid to the ramilies of deceased 

• 
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dashr- Ajar All Laskar 	 Org. Socy - Noor Ahmed Mazumder 
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victims and aforesaid Alkas Uddin, inspite of assurance 
i the case of J.atter vide leuter io 

dated 16th ltjfIJ. '98. he lead 6o Lesa nioral aptituAe 
of other workers. 

sir, I also beg to state that iervice flooks are 

not produced to the civilian eiloyees onoe in a year 

for their inspection and their sigciature are not obtained/ 

attested in appropriate column of service books. 

That ir, the pay 0± the following 6 nos. OI 
workers are held for the period from 3.6.98 to 7.8.98 
as they  protested to 6o .i)iniapur oii Tewporary TraaEifer 

under (onins.nU order ol'fl1ciare .i.fieer without any 

payment of Advce D.A./T.A. '2he were not allowed to 

enter the depot for long two months and made them stand 

outside the depot. however later on through intervention 

of the General Secretary of our Ctral Unlon(D. Iob ) 

they were allowed to enter the Depot. But now their salary 

for the two months is witb..—held and the officer incharge 

is asking them to agree to show that pexiod on leave 

otherwise they would not be paid salary for this period. 

They are :— 	 I 
o.33 iasai Hia .i.akar 

T.i'o.143 Tuta Mis. Laskar 

T.i'io. 71 •.3alim Uddin 3arbhuiya 

T.Lo.1Q1 AshutshCh. Das 

contd..4 
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i1dent Eadal Chandra Dey 	 fh 
ce Pfdoz1_ 11askandar All Barhhiivn 	

Scoy.- Jalal Uddlu aZuider 	/ 
- 	

- 	Asst Secy.- S. U. Lakar 
• aspr. ' wnr All Laskar 	

Org. Secy - Noor Ah.med Mazumder 
• 	ORDNANCE DEPOT CIVILIAN WORKERS' UNION 

MASIMPUR (SILCRAR) 
( Regisrerpd  and Affiliated with AIDEF) 

NEAR MASIMPUR KALJBARI BAZAR 

P. 0. Arunachal, Dist Cachar ( Assain) Pin - 788025 
Registration No. LTR-5/84 	

Affiliation No-283 

Ref No ODCW(J/ 
Date .. ._ •SSI .. 
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T.14To.47 11oin Ucldjn 

T.No.152 1'.azruj. Islam Barbhuiya 

Jnder the ave circumstances, I,on 

behalf of the Civilian 'rorkers Union, 

i1asimpur, Cachar pray that your gracious 

authority would be pleased to accept our 

appeal and after making an enquiry as you 

deem fit, be pleased to direct (i) the 

Officer incharge No.1 Det.57 Iv1.0.0 Att. 

160 F1,ii. C/o 99 Ai?O 10 provide us T.A./D.A. 

advance as ier tii pay scale of the individual 

worker before Commencement of the temporary 

Transfer Duty, (ii) to take steps for 

systamatic movement.of civilian worker on 

Transfer Duty as to enable the poor paid 

workers to take careQf - his respective family 

at K.L.P. location., (iii) to pay Field Area 

J 

•.. 	'• 	-,.... ... 



	

1tInt- Badal Chandn Dey 	 'Seoy- Jn Uddin Mznmde 

LcPoldeut- I4askajdar AU Barbhwlya 	 Asst ecy. 	. IT. Lakar 

- Quil'4 Anwar AU Laskar 	 Org. 3e 	Noor Ahrncd Tiazumdcr 

ORDNANCE DEPOT CIVILIAN WORKERS' UNION 
MASIMPUR ( SILCHAR ) 

{ Registered and Al fiIiatd with AIDEF 

NEAR MASIMPUR KALIBARI BAZAR 

P. 0. Arunachal, Dist Cachar ( Assam) Pin - 788025 

Registration No. LTR-5/84 	 Affiliation No-283 

Ref No ODCWU1 . 	.. 	.... 	 Date ....... .. 

lIo waic; (iv) Lo, j,y ijropriate comp(LsatioxL 

on the happen1n of urwanted incidents during 

the course of Temporary iiuty in field and also 

be pleased to direct the local authority to 

allow the civilian workers to inspect their 

service books annually making it available 

to them 	and (v) a direction to be 

ive.ii for the payment 01 iijth held salary 

of tile those 6 workers iaej.Ltioiied in 

para 7 above. 

And 

67–  

For this act of your kindness we shall ever 

p ray. 

I 



/ 
F0I 	NO. 4 	 .i 
(See Rule 42) 	 V  

The Central Administrative Tribunaj V 

GUWA.1AT1 BENCj-j GUWA}IATJ 
V 	

V 	
V 

ORDER SHEET 
APPLICATION NO. 	

0F199 

V'AppIicant(s) 	

V 
7 

SPOdflt() 	 - 

Advocatc for AppIicaflt(5) 	
/  

V 

I1v0cte for Respondent(s) 

V 	
C 	. 

V 	

V 

Order of the Tubunal 

Present 	Ii:r) 'bI0 Jutj. 	ri 
ViCe_Cha1rm n  

- of the Registry 	Date 

2 .7 . 99 
I 

p. 

j;- 	 •. 

/ 	
F) 

certificil to bc true Cops 

Dintral 

• 	Tti1. TfTff 

' V 

•GOCtC)(l UtUc 	tJ, 

•r4lT1 	
1V 

Adrn1n'tt  

171 rZ 

Guw1h' 	
(ijv hE' r 

• a 	fJ 	b 

•k' 	1'  

This a:1ict. 	
hs been t.Lle:i 	 V 

the ap)1jcants seeJjjiq 
cF rtjn iirr(t-  ; as the resJ)rn,eit 1 11e(1 to jive T.A 	, arid DA tc ta- 	V_••4 

ants in aclvr 	An ap)ea1/re)rc,entti 	W 	i1c d 	' th 	
V - 

A. 
P ) li.ants W1jch h.; not yet 

hee 	j 
pcsed of. :ence the jrseiit 

aJ)ljcati,Vn 
Heard'tVlr VI.H.RajbOrbhIV 	lariir• 

CQU,C1 fcr Lii 	
?p 	S.  A..-•L, 

R0y, lQarn :r fo the r(srVc;r 
dents, On n ;•rjn.i the Counsel or iit 
pirtis T Li '::l t1iit the au thojit. shCuld 

of the 
Ann(cJFe6 re1)riscu1t3t1., 

	

datud 23 .iO.s by a s;eakin , , order ari' 	 V this n1us C 01  done With 	one month from 
ti:u date dt receipt Clthis order. 

•, is ci .LSV)CSPr 0i . 	c: order i-ii C•. CSts 

d/V1LE LhIItjJ 	
- 	V - 

	

' 	Y::- 

• .V. 	 • 
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1I Cliandra lcv SkvY.- .tl Uddln Mz"zUindr 
I / 

All 	3arbhulyfl 	 Ast Sccy , 	Si I.J. Lfikar 

(i,Er 	 All Laskar 	 Org. Secy - Noor Ahrned Mazumdor 

ORDNANCE DEPOT CIVILIAN WORKERS' UNION 
MASt \LPUR ( SILCI-IAR ) 

Regisrerci and At filiared with AIDEF ) 

NEAR MASIMPUR KALIBAR! BAZAR 

P. 0. Arunachal, Dist Cachar ( Assaiu ) [in-788O25 

1cgistrati6n No. LTR5/84 	 Affiliation No-283 

ef 	ODCUt. 27/5Ij 99 	 Date 

To 

The Lt'. Gen. S.K. Bhatnagar,VSri, 

The Director General of Ordnance Services, 

rico's Branch, Army HQr8, 

Sefla Bhavan, 

OHQ P.O. New Delhi. 

Sub:— A representation. 

1 	Th9t the Ordnance Depot Civilian Lprkers Union, iiasirrpUr - 	- - 

(Silchar) represents the Civilian f'lazdcorS under the disposal 

of 57 fitn. Div 0  Ordnance Unit C/O 99 A.P.C. 

2 0  m8t 
the Civilian Mazdoors are being subjected to c9stant 

harrasetnent, threat, undue and illegal pressure by the C00. of 

the unit and his aurdinat8 army officers in the name of 

terTporary transfer without any T./D. A special allowance, 

• joining time etc. A lot of rep reaentatiOfl$ and protracted 

rrrespodenC5 were made from time to time, but unfortunatelY 

the Army officers failed to appreci3ta the fact that there ex.ista 

contJ...2 



%nt- Dada! Chandra Dey 	 I 	
Sey.- Jala! Uddin Mazumdor President- Maskandar All Earbhu!ya 	
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Org. Secy - Noor Abmed Mazumder 
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a difference  in lawS and rules between the Army and the 

Civilian staff engaged in the defence department 

that without repeating the earlier incidents, this union 

is 8Ut*fljttjflg the latest developments for your kind information, 

perusal and neCessary action 1  

That 81 ( eighty one) Nos. of Civilian Ilazdoors of this unit 

were taken outside the State of Assam with advance T.Ø/D.A.  etc. 

and there were regul 5 r and lawful  orders to that effect,A9 the 

country was pa'Siflg thaough Jorriea and anxieties because of 

Shameful Pak aQgreS8iOfl a t Kargil and other sector this union 

also rendered all its cooperation in taking those 81 Nos. of 

Civilian ilazdoors. 

That apart from the atovu 81 Nos, of Civilian Mazdoors 

another set of 22 (twenty two) NOS. of Civilian Mazdoors 

of, this unit were foreably takan to an undisclosed dstjnatjon 

contd.,,3 



- 1 - Badal Chindra fey  
i 	 Secy.- Jalal Uddin Mzumder ko rosIdcj 	Maskandal. All Barbliulya 	

AssI Secy.- S. U. Laskar Cashjr inwaj Laskar 	
Org. Secy - Noor Ahmed Mazumder 

ORDNANCE DEPOT CIVILIAN WORKERS' UNION 
\1ASIMpUJ 

( IL(-,i!AR 
) 

(Regisrerd and At tiIiaid With AIL)FF) 

NEAR MASIMPUR KALIBARI BAZAR 
P. 0. Arunachal, Dist Cachar 

( Assani ) Plo 788025 
Registration No. LTR-5/84 	

Affiliation No-283 
..... 

ef No QDcWui 	.. - .... 
	 Date ........ 
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wjthout giving thorn any valid 0nd lawful order for deputation 

and also without giving them any 	 That act of c.0. 

a9d his sutordjnate ArmY Officials was not in Consonance with 

the provisions 	of rules and laWS and Cannot but be said 	to 	be 

an arbitrary 	and malafide Act, 1./Nos. 	of thO8e 22 Civilian 

azdoora of this unit ( i,e 57 Mtn. Ojv, 3rd Union , c/u 99 

A.P.0) are as such • - 

3 1  132, 18, 180,13,107,120, 108, 142,146, 225, 238, 

1 49,213 9 178, 150, 157, 169, 171, 175, 136, and 185. 

Till this date there is no information as to those  

wo rj< era 1  

That the 0.1. C. No. 1 DET U0(j, 57 Mtn.Div. 3rd Unit, C/U 

99 A.P.0.in the flame pf the C.0•, forced a nother 11 
( 

eleven) 

W0s. of CiVili 5n flazdoors of this Unit bearing T/Nos, 33, 

1 46 , 147 , 7 1,1 5 2 9 01,133,69,161,63137 to 	go to some urnowfl 

d 08tjtj0 n 	an0 	that too denying 	to  it;suz any valid a nd lawful 

order for their movement and also without payin T /D, A. etç, 

coritd.,,,4 

I 
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Chtnth3 Dy . 	 Secy.- Jal Udclln blazumder 
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As those Civilian 1iazdoors expressed their unwiflingnass to 

RIOt/S without any i 3 uful order and without any T.A./D.A. etc, the 

said 0.1.C. No. IDET DOU, 57 1tn,Div. Ord Unit c/U 99 A.PU, 

got displeased with them and started old Qama  of not 5llowing 

those workers to enter into the depot and to do their duties 

since 17th July, 1999,. Those workers were everyday turning up 

at the gate and were staying outside the gate during their full 

working hour 4  1'lattr was forthwith intimated to the Adjutant 

Cenor 2 l, Army KWrs, New Delhi and Sri D. LOW, Ganaral Secretary 

All India Defence Crrployaas Federation, puna by telegram dtd, 

27.7.99. 

7 . That the monthly salary for the month of July, 1999 has 

been disbirsed tod ay i.e. on 13,3.99 and surprisingj.y all the 

pazdoors in this station including those a even workers has 

been paid with their full Sa1ry. But while making the payment 

of monthly salary it was stated ayain that from tomorrow 

onwards the out of 	those 	eleven workers ten numbers of workers 

161 has  ( 

	

T. 	No. been excluded) would not bu allowed to do any 



dent- 9 	Clunda Dey 	 s.- J81a1 tJddln .Mazumdcr 
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ashler- .t.war All Laskar 	 Org. Secy - Nóor Ahmed Mazumder 
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ef N, ,q ODCWLJ/ 	.... _.... -. 	.... 	 Dare •........ . 
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work and again they would  be kept outside the ciate. This union 

failed to underst and as  to why all such expreasiona were being 

mde off and on CauSifly mental torture on the worjkars.Tnjs 

sort of activities also tell upon the fflOI'818 of the workers. 

B. That the local authorities have  stopped giving PaYment 

tation to the Civilian .iiazdoors from the let dy of AugUst, 

1999 for best rasons known to them and for that the Civilian 

MazdoOrs , uho are ill paid group-O servants, are f o cing 

Immense difficulties. 

9. That it is prayed that your benigncid honour would be 

pleased enoqgh to exErcise your good offices and to b'ring 

atut a harmonious r'elationship So that our members c an 

disch a rge their duties tightly, ne a tl y , lawfully and with 

dignity, honour and prestiye 3 ri'J for this kind act of yous 

CCJfl tli , , • 



Chandrt Dey  
A 	 uddi M• '. FlJd 	 U 	n,Imiy 	

AssI, Scuy, S. U. Lskar shkr 	:vnr All LakILI' 	

Org. Socy - N oor Abmod MazuMder 

ORDNANCE DEPOT CIVILIAN WORKERS' UNION 
'iASLMpuE ( ILC1iAR ) 

(Registe,d and AffiIiafd with AIDEF) 
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Reistrtjon No. LTR-5/84 	
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yours we shall remain eger grtefu 

Yours faithfily, 

( Badal Ch Dey)+-

president, 

• 	
Ordnance Depot Ciiuian Workers Union, 

rnasimpur,( Silchar) P.O. Atunachal, 

Dist.Cachar ( Assarn) . 

Copy to  

Sri D. LoLo, General Secretary, 

All md!8 Defence Cmployees FeQeratiorl, 

Survey No, 81 0  Elphnistone Road, Khadki, P u flO- 411003,for 

his kind information, necessary action and perusla pleaso. 

Latest developmentsare also included in brjef.  

j 	I 
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57 Mtn Div Urd Unit 
• 0/0 	56 APO 

0607/jv/Fst . . 	 Oct 99 

Shri Badal Chandra Dy  
Presjdnt Ordnanc€ 
DEpOt(1vjljafl 	vorkrts . 	 0 

Union 
Masirnpur(Sjlchar) 
Dist - Cachar(Assam). 

UANO. 	189 ei cp 99 

• 	1, 	Rfr annexure' 6 to 
• No 189/99 dt 02 Jul 99 

CAT Guwahatj,B €nch, ord€r -ht 
. 

2. 	A copy of -speaking. order No B/cri/13101/57 Mtn DOUJ 
• . OS-8C(jj) dated 29 Sep 99 is forwaroed hr€wjth • 	information0 	Receipt of 

for your 
speaking oror ienC1osed for your signature and return please. 	 0 

I  4'ci 
0  -V 

(Hd 	GR) 

• 

Major 	• 

Ends 	: 	(two only) 
JI 	Mm 	S€.r 	Vt!ing 	 • 	.4 

for Commanding Offjscr. 

0 	 1 •  • 	
0 	 •• 	

• 

• 

• 	
0 • 	 . 	0 

IT 0 	 - 	• 	

• 	0 

• 	 . 	 '•• 	
0• 

t I 	- 	• - 	 -. 	 -. 
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• 	 Tele 3O89OO 	
RISTE1S 
Directorate Gnerai ofC)rdnance Servic \\ 
Master General of Ordnance Branch 
Army I3eskdqxmrters  
IMIQ PON1t-110 011 

B/Geiil13101/5 7  Mtn DOU/0S8C(11) 	
(øp99 

ORDER 

WHEREAS, Ordnance Depot Civilian Workers Union has submitted certain 

grievanceS through reptesentatiofl dated 23 Oct 98 to the DO OS and commandiiig 

Officer of 57 MtnDOU. 

AND WHEREA, the Worker's Union filed OA No. 189199 at CAT Guwahati 

Bench. 

AND WHEREAS, CAT Guwahati passed an order dated 02 Jul 99 that th e  

ent9ti01 
dated 23 Oct 98 by issuing a 'speaking 

authority should dispose of the repres  
Order' within one month from the date of receipt of this order. 

NOW THEREFORE, the representation has been examined and following facts of 
reply are brought to the notice of the applicants (the Union) in compliance of the CAT 

orders 

	

(a) 	The commanding Officer is empowered to detail a person to 

1 
 proceed on temporary duty within the unit and Sub Units and it is done with the 

L- prior sanction of theColflpCtC1t 
Authority in accordanCe with Travel Regulatiotis' 

as on required basis. 

)PnI NecessaiY directions have been issued to 
commanding Officer 

or payment of aLlvance 0fTAIDA to Civs who are moved on temporarY duty in 

accordance with the rules. 

• 	© 	
Civilians are moved on temporarY duty as on required basis. 

Difliculties of civilians who are unable to mov? due to their domestic reasoflS will 
however be kept in view sutject to exigencies of service and availability of 

civilian peiO1mel. 

Cant.....2 

/ 
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Para 4. 	Civilian posted in the Area are subject to Field Servicç Liability 
and all benefits as are admissible in Field are extended to them in accordance with 
instructions on the subject As far as period of temporary duty at stretch beyond 
90 days is concerned, this is done as on required basis and not on routine basis. 

Pnra 5. COEIS and other pensionarv benefits due to Civ IPs of 57 Mtn 
DOU who, proceed on pension/die while ir service will be claimed by the unit 
and paid to them/NOK. Injury sustained by T.No, 100 Mazdoor Shri Alka8 Uddin 
is attributable to service as per the directions of General Officer Commanding, 3 
Corps dated 26 May 97 and will be dealt with accordingly. 

Para 6. 	57 DOU has been directed to show the Service Books to all 
civilians once in a year and obtain the signatures as a token of'having inspected 
service book. 

(& 	Pam 7. No pay and allowances can be paid to civilians, who remained 
absent from duty. Pay arid Allowances will only be paid after regularising the 
period of absence by granting leave, on written request for leave from affected 
Civs IFs. 

5. 	This cSp aki ng  Order' is issud to Depot 'Workers Union in response to CAT 
(3uwahati Order dnted 02 Jul 99 in Ok No. 189/99 for inforunifion. 

(32. 
(Jhn) 
Col 
Director OS (Pers) 
for Director General Ordnance Services 

The Preildent 
Ordnance Depot Civilian Workers Union 
MaNhimpur (Sllchar) 

through 

Commanding Officer 
57 Mtn Div Ord Unit 
C/O 99 APO 
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I1 HE c4 1 ADMISTREZIVE ThIBUI'TAL 

I BENCH 	GUWAHL'1I. 

o • A.No. 23 	2000. 

Shri B.C. Dey 

Vs 

Union of India and Others. 

And - 

Inthe 'aaer 

ritten Statement submitted by 

the Respondents 

The respondents Most Respectfully beg to submit 

the iritten Statement as fol1Ow 

1 • 	That with regard to paras 1 9  2 and 3 the respondents 

beg to offer no comments. 

2. 	That with regard to para 4.1 the respondents beg to 

state that the Union is not recognised since Gov. employees 
serving In the field area are not autborised to form a union. 

30 	That with regard to para 4.2 the respondents beg to 

state that this unit have two Ammunition Points UPs? and two 

Deteohinents (Dets) located at far flung areas of North ast 

Region. To discharge responsibilities of this unit In counter 

In&rgency operations (CI OP 
) it is compulsory to send some 

civilian Industrical Person (civ IPa) at differekt APs/Dets. 

Maximum strength of these Civilian Industrical Person have been 
sent to APs/Dets turnwise for a period of 3 months and a sum 

o Bs. 2000/- has been paid to them as advance TA/DV  I is 

'faiso added that due consideratthon is also paid keeping in view 

L(onCt 

Ci 	0 
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medical status/old age and domestic problems. 

4 • 	That with regard to para 4.3 the respondents beg 

to state that the applicants no 2 to 7 sat onDHANA as they 

refzsed to proceed on temporary duty without any proper reason. 

These Civilian IndistriAal Persons were never stopped to enter 

the depot in turn they werb advised to report for duty else 

would be responsible for the absence • These Civilian Tndustrial 

Persons, owefer rezsed to join duty and went on DRPNAizm from 

03 Jun'98 to 07 Aug'98 which ax As highly illegal. Matter has 

already been disposed off through speakiag order by Director 

General Ordnance Services (Dte Gen. of Ord 
) vide Army HQ 

letter No. B/GenIi 3101/57 Mtn. D0U/08-80 dated 29th SeD '99, 

as ordered OAT Guwahatj order of 01 Jul '99 (OA 189/99 rerer). 
I 

H 	50 	 That with regard to paras 4.4, 4.5, and 4.6 the 

respondents beg to offer no comments. 

6. 	That with regard to par 4.7 the respondents beg 

to state that the Commanding Officer this unit is empowered 

to send Civ. Ips on temporary duty within sub units and proper 

prior permission of competent authorities is always been 

accorded for the same • All Civ. IPs know destination of sub 

units and a sum of Rs. 2000/- as TA/DA advance is also been 

paid prior to proceeding on temporary duty. During the period 

of temporary duty Civilian Industrial Persons are provided 

with free ration, essential clothing as per entitlement mentLoned 

In 	 '- '---t Govt. of India Ministry of Defence 

S 
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letter No. A/O25484/AG/S3(a )97/S/D (Pay) Services ) dated 

25 Jun'64. Final Claim of TA/DA is submitted on completion 

of temp duty. 

7. 	That with regard to para 4.8, the respondents 

beg to state that no payment can be paid to the Civ iT5 who 

were illegally absent and sat on DHARNA and refused to go 

on temp duty even though some fellows of these Civ IP8 pro-

ceed on temp duty to the same destination. 

That with regard to para 4.9, the respondents 

tto 

o 

state that under the provisions of IR Para 17(1) 

) (iii) C(viii) PA/DA can be paid in advance in exceptio- 

/nal and emergent cases Civ IF2 of this unit have been 

employed under clause of field service liabilities 19579 

hence they are required to move on temp duty as and when 

ordered from main DOU to Sub Units and Vice versa. 

9 • 	That with regard to para 5, the respondents be 

to offer no comments. 

10. 	That with regard to para 5.1 the respondents beg 

to state that after receipt of apeaking orders from D0 OS 

vide Army Hk letter No. B/Gen/13101/57 Mtn. DOU/ / os-c(ii 

dated 29 Sep 2000  advance TA/DA is paid regularly to the 

Civ IFs who were detailed for temp 

11 • 	That with regard to para 5.2 the respondents beg 

state that the Civ IFs were ordered to proceed on temp 

Co ion) 

-, 

ty within sub unit and prior sanction of competent 

Contd. . .. . •. . . 
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authorities is not required In emergent cases. 

That with regard to para 5.3, the respondents 

beg to state that the destination of 8ub nuit is known to 

every individual but the same could notbe mentioned in 

movement order due to security reasons. 

That with regard to para 5.4 the respondents 

beg to 8tate that the applicants No. 2 to 7 were illegally 

absent from duty and are not entitled for =W pay and allow-

ances for the period of absence. 

That with regard to para 5.5 the respondents 

beg to state that the pay and allowances for the duty 

period have been paid. 

15 • 	That with regard to para 6 to 12, the respondents 

beg to zia offer no comments. 

(VS Bakhtawr'  
Co!onel 	

Verliicatjon.......... 

Commjjg Officc' 
57ftfl DIV 
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I L.C_A_T_I..P.X.  

Guwahati, being authorised do herd by solemnly declare that 

the statements made in this show cause reply is true to my 

knowledge, information and believe. 

And I s4n this  verification on this 7 iay of 

,VAR eb-uaity, 2001, at Guwahatj. 

Declarant. 

I4L(L•  4 I 
CO  

Of (' , . 
4t 

I 	g 


